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Before The Hon’ble National Green Tribunal
Eastern Zone Bench, Kolkata

OA No. 159 of 2023

Duryodhan Sahu &Ors.

-VERSUS-

State of Odisha and Ors.
......... Respondents

REPLY ON BEHALF OF THE RESPONDENT NO.6 & 7
EAST COAST RAILWAYS.

MOST RESPECTFULLY SHEWETH:

I, Anil Kumar S, son of Sri Chenna Keshavulu S,
presently posted as Senior Divisional Commercial
Manager, East Coast Railway, Khurda Road Division,
Jatni, Odisha, do hereby solemnly affirm and declare

as follows:-

1. That I have read and under stood the contents of

the Original Application and duly authorised and

competent to file the present reply.

\‘\»J

HEA

Sr. Divl. Commercial Manager

¢ @ 9 3],
E.Co.Rallway,Khurda Read
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2. That it is humbly submitted that before going to

the original

respond Para wise comment to

application, the answering respondent seeks leave

to place preliminary objection before the Hon’ble

Tribunal.

BRIEF SUBMISSION:-

That the Tomka Railway Siding has been operating

since 22 years. In terms of guidelines dated

16.04.2010 issued by State Pollution Control

Board, Odisha the Railway-sidings, stack-yards and
clusters of stack-yards of minerals, which are
already established and operating prior to the date
of Board’s Resolution i.e. 16.02.08 are required to
only obtain Consent to Operate from the Board.
Accordingly, Consent to Operate has been obtained
from State Pollution Control Board and the consent
order is valid for the period up to 31.12.2023.

It is to be mentioned that no loading/

unloading takes placed from March 2023; i.e. from

Sr. DM-'COmme” ri "Eq LERE
T Z Yo, o ager

E.Co.Rallway,Khurda Roag
Sy
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In compliance of the policy guidelines issued by the
State Pollution Control Board, Orissa for
Environmental Management in mineral stack yard
and railway siding, the Railway Administration has
complied all Pollution Control Measure as per
stipulation in general and special conditions in

Consent to Operate.

PRELIMINARY OBJECTIONS

That the Respondent No.6 & 7 East Coast
Railways, at the outset, submits that allegations
made by the Original Applicant is misplaced and is
bad in law and deserves to be struck down as being
without any merit. It is submitted that the instant
project for Railway Siding for stacking and
transportation of coal and other minerals like Iron
Ore, Iron Ore Pellets, G Slag, Clinker and Coal are
of great public importance and was initiated to
address the serious coal deficit in India which is

4\§§¢ 2 ‘\, causing power shortages across the country.

7 weh
afts

Aoy
St. Divl. Commercial
R e Manager

E.Co.Rallway,Khurda Roag




PARA WISE REPLY

3. That the contents of Para 1 & 2 of the Original
Application are denied as wrong, false and devoid of
any merit save for what are matters of record. It is
submitted that the answering respondent has been
obtain Consent to Establishment and Consent to
operate for Tomka Railway Siding for handling/
Stacking and Transportation of Iron ore, iron ore
Pellets, G Slag, Clinker and Coal of capacity 8000
MT/Day and the same was valid up to 31/ 12/2023.

It is to be mentioned here that no
loading/unloading takes place from March, 2023.
The said railway siding has been closed from
operation from 01/04/2023.

A copy of the Consent to Establishment and
Consent to operate are annexed herewith and

marked as Annexure “A” & “B”.

In order to compliance the special conditions in

consent to operate, up gradation/Modernization of

\, TS 7€ o)

IR Wew anicy vaws

Sr. Divl. Commercial Manager

E.Co.Rallway,Khurda Rogel
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process in which an additional line, concreting of
platform, lighting facility, approach road, drinking
water are there. Further the following pollution
work will be taken up under PH-53;-

a) All weather approach road,

b) Development of all handling areas: RCC
Loading/unloading PF with cross slopping of
wharf to avoid stagnation of water in the

platform.
c) RCC Drainage system along with the

boundary wall and loading PF along with the

track.

d) Construction of boundary wall all around the
siding premises.

e) Adequate number of Water Sprinklers.

f) Dust Screen wall.

g) Plantation.

h) Sedimentation tank.

i) Wheel washing system/mobile tankers etc.

=

@JA
ittt amiey vaws
srﬁ%w;z Commerclal Ma%ager

E.Co.Raltway,i(hurda Road .

i
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A copy of the Scope of work identified for
different Railway Siding including Tomka
siding and estimated details are enclosed

herewith and marked as Annexure “C”.

4. With regards to Para 3 of the original application it
is submitted that the allegation made in said
paragraph is devoid of merit as the Tomka railway
siding is closed from 01/04/2023 and the
photographs has been taken only on May 24, 2023. |
It is also given in the report of the OSPCB.

5. With regards to Para 4, 5 & 6 of the Original
Application, it is submitted that Tomka Railway
Siding is a Railway siding operating since 2002.
This Railway siding is used to receive, temporarily
store and load/unload material in rakes and
dispatch materials. Consent to Operate for Tomka
Railway Siding was obtained on 18.05.2023 which

is valid up to 31/12/2023.

TS WIS ST T

Sr. Divl. Commercial Manager

% Qé R[4 iﬂé, ECIEe | EAES
E.Co.Raillway,Khurda Road
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However, it is to mentioned that at Tomka,
average number of rakes dealt is 13 rakes / month
which comes around 1600 MT/ day.

The said siding is not in operation since
01.04.2023 and most of the infrastructure
including temporarily Boundary Wall, Drainage
System, vegetation and water sprinklers have been
dismantled for modernisation of Tomka Railway
Siding accordingly, the pilot project for “Integrated
Goods Shed Management” for Up gradation/
Modernization of infrastructure at Tomka Goods
Shed is under process wherein the following work
will be undertaken under PH-53 (Umbrella Works)
for the FY 2023-24, which is previously mentioned
in Para 1 of the said affidavit.

6. With regards to the paragraph 7 of the Original
Application, it is submitted that the Railway Siding

has been complied all the infrastructure

. development for obtaining Consent to
ZBRY TN
{_—;// ,éx\ “Establishment at Tomka Railway siding. As per
o Y 3 \
A W Ay yaws
Sr. Divl. Commerclal Manager
. 94 9 11, @ e

E.Co.Rallway,Khurda Roadg
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Sitting Criteria, NOC from Sarpanch following a
Gram Sabha, also obtained for Consent to
Establishment of Tomka Railway Siding. The
siding is operational since 2002 and the guidelines
came into existence since 2010. However, the
guidelines is found to be silent about the sitting
consideration of Railway siding.

A copy of the NOC from Sarpanch is

enclosed herewith and Marked as Annexure-

“T".

7. With regards to the paragraph 8 of the Original
Application, it is submitted that Works for pollution
control measure at Tomka Railway siding has
identified and the same have been processed under
Pilot Project for “Integrated Goods Shed
Management” for Upgradation/Modernization of
infrastructure at Goods Shed. Now the operation of
the siding for loading & unloading of consignment

y "‘,T?“ has been stopped since 01.04.2023 though valid for

" \Consent to Operate is obtained up to 31.12.2023
Y .
T MUY WSHh

. St. Divl. Commercial Manager
A I T e,
)% E.Co.Rallway,Khurda Road.
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The Railway siding is having onc track and one

loading and unloading line, it was made operational

during the year 2002 and was operating

intermittently but due to less demand in Tomka,

| Railway is loading only 13 rakes / month, only coal

is being loaded from Tomka. However, CTE is being
granted for different commodities.

8. With regards to the paragraph 9 of the Original
Application, it is submitted that the allegation made
in the said paragraph is devoid of merit and does
not leg to stand.

9. With regards to the paragraph 10 of the Original

Application, it is submitted that the Railway siding
is being operated after taking necessary pollution
clearance from the SPCB, Odisha and used to
receive temporarily store and loading / unloading

material in the rakes and dispatch materials, now

the operation of the siding for loading & unloading

of consignment has been stopped since 01,04.2023
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10

though valid for Consent to Operate is obtained up
to 31.12.2023.

All the customers are advised for strict
adherence of the OSPCB guidelines and to ply their
vehicles in a restricted speed to prevent flow of any
fugitive emission at the time of handling of
consignment.

10. With regards to the paragraph 11 of the Original
Application, it is submitted that the Railway
siding is being operated after taking necessary
pollution clearance from the SPCB, Odisha and
used to receive temporarily store and loading /
unloading material in the rakes and dispatch
materials.

11. With regards to the paragraph 12 to 15 of the
Original Application, it is submitted that Consent
to Operate for Tomka Railway Siding was obtained

on 18.05.2023 for handling / Stacking and

E.Co.Raliway,Khurda Road
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Slag, Clinker and Coal (Quantity- 8000 MT/Day)
and the same was valid up to 31/12/2023.

The said siding is not in operation since
01.04.2023 and accordingly, the pilot project for
“Integrated Goods Shed Management” for Up
gradation / Modernization of infrastructure at
Tomka Goods Shed is under process wherein the
following work will be undertaken under PH-53
(Umbrella Works) for the FY 2023-24:

a) All weather approach road,

b) Development of all handling areas: RCC
Loading/unloading PF with cross slopping of
wharf to avoid stagnation of water in the
platform.

c) RCC Drainage system along with the boundary
wall and loading PF along with the track.

d) Construction of boundary wall all around the
siding premises.

M;J““\
“/T‘;?:\, N\ e) Adequate number of Water Sprinklers.

- o

J{'.i/\:? ‘(‘\‘Ay.‘\-\ A.\\‘ \\
<) ¢ A \zLT \f) Dust Screen wall. \ \Eg/
‘1 s I K ) == aﬁg@;—j
.‘ (\\'& Z " £ ! T W
WA ‘;;-;/ St. Divl. Commerclal Manager
N A& . 4 e X2, Wirean e

\. - (‘« E.Co.Rallway,Khurda Road,
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g) Plantation.
h) Sedimentation tank.
i) Wheel washing system/ mobile tankers etc.

12. With regards to the paragraphs 16 to 18 of the
Original Application, it is submitted that Pollution
Control measure work at Tomka Railway siding is
going on for which loading and unloading of
consignment is stopped since 01.04.2023 though

consent to operate is valid up to 31. 12.2023.

13. With regards to the paragraphs 19 to 21 of the
Original Application, it is submitted that Pilot
project for “Integrated Goods Shed Management” for
up gradation / Modernization of infrastructure at
Tomka Goods Shed is under process which is
already mentioned in earlier paragraph.

In respect of the Para 20 of the application,

it is pertinent to mentioned that the area is related

to private party.

@W

afts iy
Sl%lvla._:g;gerclal Ma%;ger

E.Co.Rallway,'Khurda Roqg
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PRAYER

In view of what has been stated
hereinbefore. It is humbly submitted that the
grounds are misconceived and the said application
is devoid of merit and liable to be dismissed in
limine with cost.

The instant application is misconceived, the
applicant has no cause of action to move the
instant application, and the case has no legal
foundation and/or basis. Hence, this learned
tribunal would be pleased to reject the said

application.

Sworn, verified and signed at my office,
Khurda Road Division, At/Po-Jatni, Dist-Khordha, Odisha
on this Day of April, 2024 that the contents of the
above affidavit with annexure are true to correct and best of

my knowledge.

qu@iﬁedby \ w/
7509 A aﬁ'%i%}%imﬁw

Advocate St. Divl. Commaercial Manager
7 2 TR, W 3
{E .Co.Rallway,Khurda Road
é'//?%‘m N
KA oy PV S
p.'a F O Q\P

w‘o\ﬁ
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’ . Tel: 06726-221153
£ mall : rospeb kalinganagar@ospehoard.org

LODISHA Wobsite : www.ospcboard.org

o REGIONAL OFFICE KALINGANAGAR
NN STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA)
AT- DHABALAGIRI, NEAR OMC OFFICE, ).K Road, PO: Ferro Chrome Plant, Jajpur '
DIST- JAJPUR-755019, ODISHA, INDIA

> 9 . ;e
Letter No‘_J 582 /MSY-77 Date__— 4 DE-2007

OFFICE MEMORANDUM

In consideration of the online application no 4211598 and your letter no.
SDCM/KUR/CC/Pollution/TMKA dated 24.05.2022 for obtaining consent to establish (NOC) for M/s
TOMKA RAILWAY SIDING the State Pollution Control Board Is pleased to convey its modification of
Consent to Establish under section 25 of Water (Prevention & Control of Pollution) Act, 1974 and section
21 of Aur (Prevention & Control of Pollution) Act 1981 for Railway siding for handling & transportation of
Iron Ore/ Iron ore Pellets/ G Slag & Clinker/ Coal : 8000 MT/Day in the existing rallway siding at Tomka
Railway Station, Ashanjhar, Dankarisahi In the district of Jajpur has been considered and Consent to
establish (NOC) under section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
section 21 of Air (Prevention and Control of Pollution) Act, 1981, is hereby granted with the following,
conditions.
(This CTE order supersedes the carlier consent to establish order granted vide letter no
2305/MSY-77 Dtd 29.09.2021) '

GENERAL CONDITIONS:
1. This consent to establish is valid for the product quantity, operation process and raw materials as
mentioned in the application form. This order 1s valid for five years, which means the proponent

shall commence construction of the project within a period of five years from the date of issue of
this order. If the proponent fails to start operation of the project, but substantial physical
progress within five years then a renewal of this consent to establish shall be sought by the
proponent.

2. The unit is to comply to the provisions of Environment Protection Act, 1986 and the rules made
there under with their amendments from time to time such as Hazardous waste (Management &
Handling) Rules, 1989, Hazardous Chemical Rules/Manufacture , Storage and Import of
Hazardous Chemical Rules, 1989 etc. and the amendments there under, The industry is also o
comply to the provisions of Public Liability Insurance Act, 1991, if applicable.

3. The unit is to apply for grant of consent to operate under section 25/26 of Water (Prevention &
Contral of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for at least 3

« (three) months before the operation and obtain consent to operate,

4, The consent to establish is granted subject to other statutory clearances from Govt. of Odisha

and/ or Govt. of India as and when applicable.

PTO

(o
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Page. 2
CONSENT ORDER

SPECIAL CONDITIONS :

1. GENERAL :
1. if the proponent fails to initiate construction of the project and no significant physical progress is

made, then the proponent has to apply for consent te establish afresh after expiry of five years

from the date of issue of this order.

2. The storage surface of the siding for Slag/Ciinker shali be concreted.
3. Ali entry points, internal roads and loading/unioading areas must be adequately compacted for

10.
11.

12.

13
- The Board may impose further condition or modify the conditions as stipulated in this order

movement of heavy vehicles by using low permeability material and be cleaned regularly to
minimize potential of dust generation and off-site impact.

- A boundary wall of at least 3 meter height shall be constructed along the periphery of the siding

to prevent the dust particles from being air borne and / or getting carried away with surface run

off to nearby water bodies.

- The height of material stack within storage areas must be kept below the height of the boundary

wall at all times to prevent the material from being air borne.

Green belt of at least one row of trees shall be developed along the boundary of material storage
area.

Planting of trees all along the connecting road and regular grading of such raod shall be carried
out to prevent generation of dust due to movement of dumpers/trucks.

Adequate care shall be taken to prevent creation of ruts and pot holes in the canne:t}ng road.
Speed limit of dumpers/trucks inside the premises shall not exceed 10 kmph. Railway siding shall
ensure that vehicles used have valid “Pollution under control (PUCH certificate.

Proper housekeeping at the material storage areas, loading & dispateh areas, service facilities etc
shall be practiced.

This unit has to abide by the provisions of £ {P} Act, 1986 and rules framed there under,

during installation / or at the time of obtaining consent to operate and may revoke this order in
case the stipulated conditions are not implemented and / or information is found to have been
suppressed / wrongly furnished in the application form. ‘

2. WATER POLLUTION :

L

Garland drain shall be provided along the boundary wall at the appropriate places denend;
upon the slope of the area, inside the railway siding. Provision shall be made f;r : NepL‘ndmg
wash water from the garland drain and the water, so collected shall be treated O i
treatment system for further use inside the premises for green belt or water sprinkli

surplus water, if any, shall be discharged to outside after meeting the BSSER ‘dp» \,. ing etc. The
The domestic waste water shall be discharged to soak pit via septic tank to b: stgnd_ar'ci‘

BIS specification. TV PR constructed as per

a surface run off

< ‘4

447



®

&

1,

3. AiR POLLUTION :

—t€ -

A Page. 3

'CONSENT ORDER

¢

s, B ¢ ¥ . 5
Dust suppression arrangement shall be provided on approach road, surface area by using water

sprinklers / mobile water tanker. Sprinkler systems must be maintained and be kept in a good

operable condition at all times.
Wheel wash facilities are to be provided to minimize transfer of mud and other dusty material

from unpaved approach roads/siding to main paved and/or public roads.

At the material storage areas, atomized stationary mist spray of water or conditioning of material
with water shall be practices to prevent dust getting air borne during joading/unioading.

During transportation of material by trucks/tippers/wagons through public roads, the vehicles
shall be properly covered with tarpaulin sheets.

The internal roads should be black topped/concreted with provision of fixed type water sprinklers’
for effective dust suppression.

The industry shall provide pollution control measures for controlling the fugitive dust emission
and the ambient air quality inside the factory premises which shall conform to the National
Ambient Air Quality Standards.

Smoke emission from heavy dusty vehicle operating in the railway siding shall conform to the
standards prescribed under the Motor Vehicle Rules, 19889.

4,50LID & HAZARDOUS WASTE

6.

To

Memo No: ]S BY

1

il L

The solid waste generated from the siding shall be suitably disposed off within the premises in
such a manner without causing any nuisance or enviranmental pollution in the surroundings.

e
o
~ ~
7 s
{ ¢
N L A i,
e Lanayiithges o

SREGIONAL OFFICER 00

Woiasn Wurse b
Rabii3a shGEL SR

The Station Superintendent

M/S TOMKA RAILWAY SIDING

At- Tomka Railway Station

Ashanjhar, Dankarisahi

Dist-lajpur, Odisha-755026

pt._2Y O3,

Copy forwarded tc§:

The Member Secretary, S.P.C.Board, Odisha, Bhubaneswar.
The Collector& District Magistrate, Jajpur

Dy Director of Mines, lajour Road, Jajpur -M.w»«:)

Copy to Guard file/ Consent to establish register ol /////

‘(«,--Jéz%.wﬂ-’ R

2y B 2

REGIONAL OFFICER

e , Reninng! Bfisgr

State ¢

3
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&20 ANNEXURE-1
2, N bl
=4 S Tel: 06726-221153
- hi . .
v\ /Email : rosgcb.kahnganagar@osgcboard‘grg
N a— Lel Website : www.ospcboard.org
— REGIONAL OFFICE KALINGANAGAR . :
CDISHA ]
K‘\/\_ﬁ STATE POLLUTION CONTROL BOARD, ODISHA
E&@E’ [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
\g-’y AT- DHABALAGIRI, NEAR OMC OFFICE, J.K Road, PO: Ferro Chrome Plant, Jajpur
DIST- JAJPUR-755019, ODISHA, INDIA
No 185)  KNGIMSY/77 Date 1805 5023
CONSENT ORDER

CONSENT ORDER NO, 482 {RO

Sub: Consent to operate under s

section 21 of the Air {PCP) Act, 10

Ref: Your online application No.493
vide letter no 1 581/KNGMSYI77 ditd 25.05.2022.

Consent to operate is
Control of Poliution) Act, 1974
Act, 1981 and rules framed the

hereb
& un

Name of the Mine

Name of the Occupier & Designation

Address

This Consent to operate order is valid for

This consent order is valid
quantity and guality, specifi
specified below. This con

sent is g
stipulated therein.

re under to

ed chimney / stack, emissi

-SPCBIKALINGANAGAR(APC &WecC)

e
81

ction 25/26 of Water (PCP) Act, 1974 and under

6411 & this office consent to operate order issued

Y granted under sect

on 25/26 of Water (Prevention &
der section 21 of Air

(Prevention & Control of Pollution)

M/s. TOMKA RAILWAY SIDING

Station Superinte

ndant, E.Co. Railway, Tomka,
Kur. Road Divisi

on

Tomka Railway Siding,

At-Tomka Railway
Station, Ashanjhar, Dankari

sahi, Dist. Jajpur

the pericd up to 31.12,2023.

for the product quantity, specified ou

on quantity and quality
¢ the general ang Sp

tlets, discharge
of emissions as

ranted subject t ecial conditions

A, Details of storage & handling. .
,] Sl No. Product, uanti ]
1, Railway siding for transporting Iron ore, iron

Ore Pellets, G Slag,

Clinker and Coat
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G CONSENT ORDER i
Al 4 : g
B. Discharge permitted through the following outlet subject to the standard. ;j
" Outlet | Description | Paint _of | Quantity of | Prescribed standard. 3
‘No® | ofoutlet. discharge. | dis-charge | pH 'SS j0&G | COD | BOD Fe o
i KD or Imgh {mgh  mgh  mgl mgi 1
[ KUhr i | %
|1 Domestic | Seak  pit | - 55 - 100 |10 1250 130 -
! waste via septic 9.0
L vrater tank. { i i
2 Run Surface - 55 -[100 {10 | 250 | 30 i3
! OfftWash | Run  off | 2.0 | ? ; _
' vater Trealment | i ]
System/ i | i
ETP i i @
C. Emission permitted through the following stack subject to the prescribed standard. !
Chimney Stack | Description | Stack | Quantily | Prescribed | 1 j ‘
No | of stack. height | of standard. i
P 3 | i
~ (m) i emission | mg/Nm { i 3
.' Pt | 802 | NOx i i
1 - - - - - - - |
! i i
The Unit shall maintain vithin its premises the prescnbed Ambient Noise Level for Residential Area. |
|
D. Disposal of solid waste permitted in the following manner. i
{ Sl Type of | Quantity Quaniity | Quantity to | Quantity Description of disposal | @
; No. solid generated | to be { be reused | disposed off | site. % !
waste (TPD) reused on | off site | {TPD) i
i‘ site (TPD} !
_i (TPD)
1 - - - - { " z i
_'
k ; - - - Rk |
i N '
s %
)]

Conid...
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12,
a)

b)
<

14

15

16.

17.

18
19.
20,

21
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GONSENT ORBER

GENERAL CONDITIONS FOR ALL UNITS " N ——
i i ; 8 i igerati jars givert in the application. Ay

The consen is given by ithe Board in corsigeration of the particu! ! e 3| :

alieration of dew::ion made in actua} practice from tha particulars furnished in the app_lrcauons will aiso be the greund
iaple for review | vansbon ! revocation of tne conseni order under secton 27 m'me Act of Watet (Prevr::ntien &
Contro! of Pollution) ACL 1874 znd section 23 St Air (Provention & Contrct of Poliution) Act 1531 and to make such
vafiation as deemed fit for the purpose of the Acts. ) _

The irdustry vould \mmediately submt rewsed apphcatien for consent to cperate o this Board in the event of any

change n the guantly and qualty of raw matenaliand pxacu:zs.'manu!ac:m@g process of guantilyquality of the
sifiuent rate cf emigsion/air poliution contro! eguipmentsysiem elc.

The applicant shall not change of alter either the quality of quantity or the rate of gischarge OF termnperature or the
route of discharge without the previcus written permission of the Soard

The application shali comply with and carmy out \he directivasierders issued by the Board in this consent order and at
all subseguent times without any negligence on his part. in case of non-compiiance of any ordatidirectives isstiad at
any time and Jor violation of the terms and conditicns of this consent order, the applicant shall be Hable for logal
action as per the proyisions of the Law/Acl.

The apphicant shall make an application for gramt of fresh consent at least 80 days bafore the date of expiry of this
congent oraer.

The issuance of this consent 4oes nal convey any property nght in either real or personal property or any axclusive
priviieges nor does it authorize any injury lo private property or any invasion of personal nghts, nar any infringement
of Central. State laws of regulatien.

This consent does nol authonze or approve the construction of any physical stniciure of {acilties of the undertaking
of any work in any natural waler course

The applicant shall display this consent granted 1o him in a prominent piace for perusal of the public and inspecting
officers of this Board.

An inspection book shall be opened and made available to Board's Officers during the visit to the factory.

The applicant shall furmsh to the visiting officer of the Board any information regarding the sonstruction, installation or
eperation ¢f the plant of of effluent treatmaent system/air poliution control system/stack monitoring system any other
partculars as may be perinent 1o preventing and cantroling polivtion of Water / Air

Meters must be afficed at the entrance of the water supply conneclion 50 that such metets are easily accassible for
inspection ang maintenance and for ather putpose of the Act prowded that the place wnere it 1s affixed shall 11 no
case be at a point bisfore which water has been taped by the consumer for utilization for any purposes whatsoever.
Sepatale meters wilh necessary pipe-line for assessing the quantity of water used for each of the purpases
mentioned telove.

Industrial cooling, spraying in mine pits cr boiler feed.

Domestic purpose.

Procass. v

The applicant shall display suitzble caution board at the plece where the effiuent is entering into any water-bedy or
any olher place to be indicated by the Board, indicating therein that the area into which the cffluents boi
discharged is not fit for the domeslic use/bathing. are hor
Strom waler shall not be allowed to mix with the trade and/or d i

a omaeslic €ffluont o D i
manholes where the flow measunng devices will be installed. P Shi tpalreatiyof ihe \aunins
The applicant shall maintain good house-keeping both within th

. t ¢ factory and the premises. Al pi
and drains shall be Ie;k~pwoi . Flecr washing shall be admitted Into the effluent colleclion s ’plpes. e
be allowed to find their way in storm drains or open areas. ystem anly and shall not
The applicant shall at ali times maintain in good workin
g order and operate as 1
t(::onlm\ laca‘lxues or systems instail or used by him to achieve with lhe term (s)aanzfgﬁgi‘:%:: :foz;r:blo wi- il
arz sh‘?:.d be t:’xkein to keep the anaerobic lageons, f any, biologically active and not utilized ac°“sem.

ponds. The anaerobic lageons should be fed vath the required nulrients Tor effective diyesti Y e i o
construcied with sides and bottom made impervious. Iyestion, Lagesns should b

The utiization of treated effiuent on faclory's own land, ifa com:!

. at on . . ifany, shouldbe jeled

?r:,t:a eifiuent gaining access !{\fo any drainage channel ot other water couts:s eith:rn :rm o oy 0 bg g pessibiny
effiuant disposal on land, if any, shauld be done without creafing any nuis irectly or by averflow,

of tha lands at any time. ance to the sutrounding or inundation

If at any lime the disposal of realed effluent on i > i
an and becomes incomplet i
becomes a matler of dispute, the industry must ad mal e
; opt altemate satistactory treatm aie SIiy ptobient o¢
ent and disposal maasur
es.

The studge from treatmenl unds shall be ¢n
* i 2d in st ing |
squalRaRon LK. udge drying beds and the drained iquid shall be taken to

The cmue!‘li treatment unX!S a"d i d ey
59053! measuies shall be{: §
G 1 cme Qpafﬂma ﬂl the ﬁme (it commencs e '
juct ment o

-
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The aspicact $hal provics part holas o S2-ping Toe Srmssions and acgess platiorm for camying out :tfck‘ss;?on;spllilg
#nd provide electical cutet points and other amangements o7 chimneys/stasks and other sources o. emi

23 I3 colect sameles of erssion by the Board of the appicant 3t any time in 2ccordance with the provision of the Ast
or Rufes made theren

The 2ppicant shal provide 2 facites and render RQUIES assistance to the Board staff for
s2ack monllering [ mspecion

The apoica~t that et change or alter gither the qualty ¢r quantly or rate of emissicn or install, replace or shter the
& poiuton control equipment & Change tha rw material or manufaciuring process resulting in any ekange in quality
@0 JTr QUATRY Of EmNTIOnS, WINGE the previous wrilten pormission of the Beard.

Ko certred esupments or chimney shedl be a%cred of replacad or as the casa may be eroctes o re-
EeCied axTHN wth 1NE previcus approval of the Beard.

Tre satafactery bqud e%ient 3053 ot of the operation of the air palition control equipment shall be trealed in the
TIEONLT 205 19 130 of standas prescrined by e Board in atcordance with the provisons of Waler (Prevention and
ool of Poditor) Az 1674 (23 emenced) ]
The stacx FORRrNG sysiem empicyed by the Apicant LRIl de ooened for nspection tn this Boarg atany time.
Trece srai not b 20y fgtve o epasdal Sazharge from the premyses

7 cate of sunh epocyi Ssdageiomssons tha M3ty hal ke mmediate acton 1o brng down the emission
I O bTds presorded by tha Board n CONITOALNID e operatan of the £ant Repon of such accidental
Sshage fernson shall Te Lought 19 o "gtce of tha Daary Wit 22 hours of ocourtence.

The 2op%cant snat reep e premises of e ousined D and ar polution contel equipments clean and make al
hoody, pipes, valves, stacks harreys et propt The &r poluton contol equpments, lacation, inspection
SoEmbers. 12mping oot holes 1ha be mace €23fy accestitie 2t a1 tmes

A7 upte! concton n acy ¢f e SN of e fattoy whch g Fxoy 1o resut in increased effuent
dschameiemayion of ar PONRBES 3T ‘o res st vigiaten of e standaeng mEniened above thall be reported to
e Meanguaters s Rejicn3i o%ce of the Boars by fax ‘epeed post wimun 4 hoss ol ins cccurrence

The sxdusyy has 1o engure that T three vaneties of rees are plansed 1 the density of et kess than 1000 trees
P72z The vees may be plarves sleng boundanics of e meustnes ©r ngustial premises. This plantation is
TPteT over 3nd 25ove the B pamtaton of ees in that area

Tre t;u WSS SUTh 23 swmeepng WILLG. wastagy packages STy conmainers resduge s'uage including that
fom & pehten caral equomenss cotected wim e premzes of the industrial plants snay be disposed cff
m BT 133200 of e Boart £ 21 e IS 2ause fgthve emission, dost Prodlems through leaching ets,
2 308 wastes axsing @ the premuses shat e Freoedty cassfed 273 dszosed off 1o e satisfaction of the Boarg

collection of samptles /

Lmﬁi-:czseo!neﬂmd creaerr;hnenhemreba"ﬂeru- : i
<Y mIenal coes no !
mﬂmmw‘nﬂrawawna-ammnd, . meetolezdla!evm.d\
. mxm.mhﬂccsstzhmcdmbﬁecx—.rx!m:eﬁ g
Compoting ocasa of LRCegraiabis mpwnsl
kv,-’.:n:ruw-:.u:zemufm oMenwse te ean ;

. 3 T3eT ba in stpel rums F o el
rmxﬂuobeznc:am—adhsaaa-:nm.?hemmmw .‘eelc ancb-mdnmm
&Ma’&a:*smm:mﬁy Lezer of zittorizas a
of bazardony wasies. = "R shak be o
ﬂdxwryk:'rm;a;mﬂﬂmam&ae

= CETI S O Cprvon conditions
21:039@;&1:\'?% !’m;em:’ednme!anmﬁec;;m . . . e elerred
&mmm&:nczpc‘mndbtn;‘tx:nva&:wc‘

w&m&wuxayw -Ebﬂrmm
N = SeEE it 2
Mﬂazu'mrm&‘fg:bm—%miu = *
Tt s e i 5 o s &g paseg for which consang &
. 33 Ceemed Soormnriary.

et
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CONSENT ORBERS - :

GENERAL CONDITIONS FOR UNITS WITH INVESTMENT OF MORE THAN Rs 50 CRORES, AND 17
CATEGORIES OF  HIGHLY POLLUTING INDUSTRIES [RED A).

1, The applicstion shalli analyses the emissions every month for the pammete:s ingicaled in ‘TABLE: & Cas
mentioned in this crder and shall furnish the report thereof to the Bca’:d oy the 1Q' of thej succeedn‘_xg m«;n i »
2. The apphican! shail provide and maintain at his cwn cost three ambient alr quality monitoring smbgn; or momﬂo mg
Suspended Partoulate Matlar, Sulphor Dioxide. Oxides of Nitrogen, H‘,‘dro-Cafhcr?, Cafban-?.!quwa and mm:’t?,
' ihe same once in a dayl week! fonnight! month. The data collected shad be maintained in a register and a monihly
extract be furnished o the Board. ‘ N )
3. The applicant shall prowide and maintain 3t his own cost a meteorclogical siation ta coliec! me dala on wind v_e!ocﬁy.
direction, temperatute, humidity, rainfafl, ¢ic. and the dafly reading shall be tecorded and the exiract sent o the
Board once in a month,
4 The applicant shall forward the fotlowing information to the Member Serrelary, stale Pollufion control Beard, Ornissa.,
Bhubaneswar reguiary.

a Report of andlysis of stack monitoring, ambient air quatity menitoting melerelogical data as required every month.

3 Progress on planting of treas quarigrly.

5. The applicant shall install mechanical cemposiie sampfing equipment and gontinusus fow measunng/ recording

device on ihe effluent deains of trade as well as domestic effiuent, A record of daily discharge shall be mmintained

6 The foliowing informaticn shall be forwarded to the Member Secretary on or before 0% of every month.

8. Perlormance!progress of the ireatment plant.
. b Monthly staiement cf daily discharge of domestic and for trade effluent. .
T Non-compliance with effiuent limitations
[ a) i for any reason the applicant does not comply vith or is unatle to comply with any effivent imitations specifisd in
i this censent, the appiicant shati immediately notify the consent issuing authority by telephone and grovide the
| consent issuing authority with the folloving information Inwwriting vithin 5 days of such netification,

] Causes of non-compliance.

4] A deseription of the non-compliance discharge inchuding 4s impact on the recepding waters

il Anticipated time of continuance of non-compliance it expected to comtinue or if suzh condition has been coracted the
{ duration or geriod non-cempliange.
) Steps taken by ths appiicant to feduce and eliminate the nerecomplying discharge and

v} Staps w0 be taken by the applicant tos prevent the condition ot nen-compliance.

b) The applicant shall 1ake all reasonable sleps to minimize any adverse impactto notural walers resulting from non-

compilance wilh 2oy eifiuent tmiation specified in this conspnt including such
necessary (o determing the nature ang impact of the nencomplying discharge.
) Nothing in this consent shafl be construcled to refieve the applicant from Tivil or
vihether or not such non-comglianee is due to lariars teyond hs conol

: accdent or natwal disasier
- The applicant shalf at his own cost Get the effuent samples coftectad boin before angl after woatment and get the
i analyzed 21 an approva laberatory every month for the saramelers indicated in Part-D and shatt sy ‘a ge 5, o
} the report therest to the Boarg. A submit in dupieate
g The addition of various treatment ehemicals should be done only with mechanisa tose
§ reguistion of correct dosages delermined daily and for pm#cr uniform feny

i chemicals i drting or sumps or trickling of atids or alkalips arbitranily ang
: resorted to, '

accelerated or addtiona monitodng gs

cAmingl penaties for non-comyplianee
« BUCh-2s break-dovin, elactrie faiiura,

; 7S and preper aguipment for
ng. Crude prastices auch ay demping of

utifizing pa et 1t
| | A 2y poles for stirring ele. shauld ngt be
. 10, In the dispasal.of treated efftuent on lang for irigan i
5 B i 13ation, the industry shay keep inview of the need for;
14 Change of point of application of eftuent on fand =
: fiify # portion of land kept faliow,
(1t The adopiion of these would.aveid soif becaming sick oy he §
‘ m ek or state, 4 ¥ fia re this i
Agrivutture Depanment. e oo Shewre i n consultation with the
12, ltis the soie fesponsibility of the industy i
: i it r ¥ 10 ensurs that there |18 N coigiai 3 .
surrounding arcas as 3 re. iy of discharge of sewage of trade emu'em if ar tf.am(s W e time from heroyats in the
;j Proper hause Keeping shall be maintained by o dadicated toam kK
2 The industry must constitute a {eam of rey it .
‘ . sponsible and tachnicah i i 3
pparation of all pollulion controt devices round the clock fincluding Zi;yﬂa,’,',fs;,m””"‘ o0 il onsure contuoy

the status of operatinn obine potlotion cantro! meas

;t:;.: name of these porsons with their eontact tof ¥ point of fimg

icer and Head Office of he Board and in case of . i ancerny nal

ey, € of any change in (he team I shay ug limatag ;? i}i&gﬁ;ﬁﬁ
B
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' C. SPECIAL CONDITONS (To be complied along with prescribed guide lines).

1. The unit shall develop all infrastructures and maintain as per the guidelines for

environmental management in mineral stack yard and railway sidings. )
2. The unit shall provide garland drain along with boundary wall at the appropriate places

depending upon the slope of the area inside the railway siding. Provision shall be made
for collection of entire waste water from the garland drain and the water so collected shall
be treated in the surface run off treatment systems for further use inside the premises for
green belt and dust suppression. The surplus water, if any, shall be discharged to outside
after meeting the prescribed standard as stipulated in Table-B8.

3. The domestic waste water shall be discharged to soak pit via septic tenk to be
constructed as per BIS specification.

4. Dust suppression arrangement shall be provided on approach road, storage area by
using water sprinklers / mobile water tanker. Sprinkler systems must be maintained and
be kept in a good operable condition at all times. )

5. Wheel washing facilities are to be provided at all the exit routes & operated to minimize
transfer of mud and other dusty material from unpaved approach roads/siding to main
paved and/or public roads.

6. At the material storage areas, atomized stationary mist spray of water or conditioning of

material with water shall be the practices to prevent dust getting air borne during |

loading/unloading.

7. During transportation of material by trucks/tippersiwagons through public. roads, the
vehicles shall be properly covered with tarpaulin sheets.

8. The internal roads should be black toppediconcreted with provision of fixed type water
sprinklers for effective dust suppression.

9. A boundary wall of at least 3 meter height shall be constructed along the periphery.of the
siding to-prevent the dust particles from being air borne and / or getting carried away with
surface run-off to nearby water bodies. '

10. The height of material stack within storage areas must be kept below the height of the
boundary wall at all times to prevent the material from being air borne.

11. The unit shall provide pollution control measures for controlling the fugitive dust emissi
and the ambient air quality inside its premises which shall conform t m‘ls'smn
Ambient Air Quality Standards, %0 the Natone

12. Smoke emission from heavy dusty vehicle operaling in the raijlw

. ioI the standards prescribed under the Motor Vehicle Rules, 1989

-All entry points, intemal roads and loadin /unloadi ' ,
compacted for movement of heavy vehicles byising E::\': %e?&i?bil?ug tbe' aGRuAEY
,bltumen) and be cleaned regularly to minimize polential of dust 4 ma.enal (Bonatpte
impact. generation and off-site

14. Green belt of at least one row of trees shall be d
storage area,

ay siding shall conform

eveloped along the boundary of material
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15. Planting of trees all along the connecting road and regular grading of such road shall be
carried out to prevent generation of dust due to movement of dumpers/lrycks. _

16. Adequate care shall be taken to prevent creation of ruts and pot holes in the connecting

. road.

17. Speed limit of dumpers/trucks inside the premises shall nol exceed 10 kmph. Railway
siding shall ensure that vehicles used have valid *Pollution under control (PUC)”
certificate. ,

18. Proper housekeeping at the material storage areas, loading & dispatch areas, service
facilities etc shall be practiced.

19. The operator's cabin in the dumpers and tricks shall be provided with dust proof
enclosure and the persons working at high dust prone areas shall be provided with dust
mask.,

20. The unit shalj submit the annual return to this office by 31% May every year incorporaﬁng
the quantities of material handled during the preceding financial year (19 April to 31%
Marchy,

This unit has to abide by the provisions of E (P) Act, 1986 and rules framed there under.

22, The Board may impose further condition or modify the conditions as stipulated in this

| order during installation / or at the fime of obtaining consent to operate and may revoke

this order in case the stipulated conditions are not implemented and / or information is
found to have been Suppressed / wrongly furnished in the application form.

The occupier must comply with the conditions stipulated in sectioni_A%B. C.D E
and F to keep this consent order valid. T

»
X

ZFor 2z
REGIONAL OFFICER
To, Rentong Ciiicer

The Station Superintendant, g 7z 00, Qtsha
TOMKA RAILWAY SIDING. SRR A daar
At-Tomka Railway Station,
Ashanjhar, Dankarisahi,
Dist-Jajpur, Odisha-7550190

Memo No, [l Ibt__ |80 Grooag
—2 Y e
Copy forwarded to

1. The Member Secretary, State Pollution
2. The Collector & District Magistrate, Jaj

Control Boarg, Odisha; Bhubanesxvar.
pur

3. The Deputy Director of Mines, Jajpur vl /:
4. Guard File, / L .

e
LF 2
REGIONAL OFFICER
0 /& Reaunag Office;

“taty 9;\3i""v- Cantegy Boarg Qdisha
| Valmg Nagar, J3ipur

AL Lo L2200

]

i

.
i
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CONSENT ORDER

Annexure-|

GENERAL STANDARDS FOR DISCHARGE OF
ENVIRONMENTAL POLLUTANTS PART-A: EFFLUENTS

SLNo. Parameters
Standards
Inland surface Public Land for Marine Costal Areas
sewers irrigation
(@ {b) (c) (d)
1. Colour &odour Colourless/Odou e See 6 of See 6 of Annex-1
riess as far as Annex-1
practible
2. Suspended Solids (mg/l) 100 600 200 For process
wastewater — 100
b. For cooling water
effiuent 10%
above total
suspended matter
of influent.
3. Particular size of SS Shall pass 850 ——
5. pH value 55109.0 55109.0 5.5t09.0 55109.0
6. Temperature Shall not exceed —— ameeeee Shall not exceed 5°C
5°C above the above the receiving
receiving water water temperature-
temperature
7. Oil & Grease mgAl max. 10 20 10 20
8. Total residual chlorine 1.0 —— e 1.0
8, Ammonical nitrogen (as 50 50 < 50
N) mg/l max.
10. Total Kajeldahl nitrogen 100 — — 100
(as NH;) mg/1 max.
11. Free ammonia (as NH3) 5.0 . ——— 5.0
mg/1 max. ’
12, Biochemical Oxygen 30 350 100 100
Demand (5 days at
(20°C) ma/1 max.
13. Chemical Oxygen 250 Gisss 250
Demand, mg/1 max.
14. Arsenic (as As) mg/1 0.2 0.2 0.2 02
max. i
15. Mercury (as Hg) mg/1 0.01 0.01 S
A, . 0.0C1
16. Lead (as pb) mg/1 max. s 01. 1.0 —: 20

P o ) TR RO A
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1 b
7. |Cardmium (as Cd) mg/1 2,0. /’ SN 20
max, o - 55
18. Hexavalent Chromium 0.1 1720 e 1.0
(as Cr + 6) mg/l max. B
119. Total Chromium (as Cr) 2.0 20 | e - 20
mg/l max.
120 Copper (as Cu) mgil 3.0 30 | e 3.0
‘* max.
21, Zinc (as Zn) mg/l max. 5.0 15 B 15
22. Selenium (as Sc) mg/l 0.05 005 | e - 0.05
max.
23 |Nickel (as Nil) mgll max 3.0 3.0 I 5.0 7
24, [Cyanide (as CN) mgn 0.2 2.0 0.2 0.02 |
max.
25. Fluoride ( as F) mag/l 2.0 15 | e 15
max.
26. Dissolved Phosphates 5.0 srememe e — e
(as P) mg/l max.
27. Sulphide (as S) mgr 2.0 e eeeea 5.0
max.
28. Phennolic compounds 1.0 5.0 me—— 5.0
as (C¢HsOH) mg/l max.
29, Radioactive materials
a. Alpha emitter 10 107 108 107
micro curie/ml.
b. Beta emitter 10° 10° 107 10°
micro curie/ml.
30. Bio-assay test 90% survival of |80% survival 80% survival| 90% survival of fish
fish after 96 of fish after | of fish after after 86 hours in 100%
hours in 100% | 95 hours in | 96 hours in effluent
effluent 100% 100%
effluent effluent
31 I Manganese (as Mn) ’ 2 mgll 2 mg/l N 2 mgh
!
32. ’lron (Fe) [ amgi 3 mg| b 3mgl
« ' T ——
’33. IVanadlum {as V) I 0.2 mgi 02mgi | e s 0.2 mgh
l 34 /Nitrate Nitrogen 10 mg/ meeee emm— 20 mg/|
L | R
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CONSENT ORDER
NATTONAL AMBIENT AIR QUALITY STANDARDS
8. | Poliutants | Time Concentrate of Ambicnt Alr
Ha. 5 \:\V‘:)lg:ltgd ~Industrial | Ecologically | Mothods of Measurement
orag Resldential, | Sensitive Area
Rural and (notified by
other Area Ceontral
Government)
™ (2) 0 @) G| (6) ]
1. Sulphur Dioxide Annual 50 20 “Improved west and Gaeke
(SO2), ng/m® 24 Hours | 80 80 - Ultraviolet fluorescence
he
2, Nitrogen Dioxide Annual * 40 30 - Modified Jacob
(NOy), pg/m?® 24 Hours | 80 80 &Hochheiser ( Na- \
3, Arsenite) : !
- - Chemiluminescence ‘
3. | Particulate Matter | Annual * 60 60 -Gravimetric [
(size less than i 24 Hours | 100 100 [ TOEM !
10pm) or * | - Beta Attenuation i
PMiopg/m’ | |
4. | Particulate Matfer | Annual * 40 40 -Gravimetric
(size less than 24 Hours | 60 60 - TOEM
2.5um) or * - Beta Aitenuation
PM; sug/m®
5. | Ozone (O3) ugim® | & Hours ** | 100 100 - UV Photometric
1 Hours ** | 180 180 - Chemiluminescence
. - Chemical Method
6. | Lead (Pb) jig/m Annual®  10.50 0.50 -AAS/ICP method after
:9,.4 Hours 1.0 1.0 sampling on EMP 2000 or
etét.gvalem filter paper.
7. | Carbon Monoxide | 8 Hours = | 02 02 .-Nonxgspzf;?\?eﬁ?,zn,;ﬁgjf—
(CO) mg/m® 1 Hours ** | 04 04 (NDIR) j
& | Ammonia (NFiy) | Annual” 765 100 “‘“‘*"%%E%LM? .
ug/m® 24 400 400 minescence
Héure® | = Indophenol Blue Method
K . "“‘“—“‘-ML-—‘»&.. N
8. 5;/1:;2:?% (Colg) | 'Annul 05 05 ~Gas CW
| based cantinuoug analyzer
» . - Adsorption ang Desotplion
10. | Benzo (aj Pyrene “Annual® 01 I — MQHEQQLQQ-Q@!YEE__WM
(BaP)-Particulate ~Solvent extraction fallowed
phaso only, ng/m® by HPLCIGE analysis
1. | Arsenic (As), Annual* I R i
ngmb | ATnuaT08 00 ARSTC rrathod g
. ! Piing an EPM 2000
12.°| Nickel (Nijngim™ ™ Annuair {55~ 20~ f2quvalon fiter paper v
“MS/ICP mathog afier 1
. ] Sampling on EPM 2000 o
- Annual arithmetic mean of minimum 104 moasuremants T g e diivalont fillg

sy

twice a week 24 hourly al uniform intervaly. R L

r papar {
T at a porticylar sile

24 hourly or 08 hourl 0l hourl fken
r ourly or Ourly monliored valuss as appi

88% of the time In a year, 2% of the {im ' phcuble, shall e Complied wj

conseculive days of monitoring ’ ™ Thep fref oxceed the imits buy o

not an two
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Sr. n—_
'No, Description
Cost of Approach Road TMKA, NYG,
‘PRNR, GADH & DNM Goods Shed(each
1. road=250m.X8m) so,
‘Total=25*8*5=IOOOUSqm.(Rate
.. Enclosed) annexure -1
gf&t of Circulating Area TMKA; NYG,
‘PRNR, GADH & DNM Goods Shed(each
2/ circulating area=100mX20M)So,
/Total=100*20*5=10000Sqm. (rate
‘Enclosed) Annexure -2

Cost of Merchant-room cum gaods shed
affice with store room and wagon
|repalfing roomTMKA, NYG, PRNR, GADH
(& DNM Goods Shed(15.0 x
w5.0+6X5)Total=5*15*5+6"‘5= 525 Sgm
" (rate Enclosed) ( Ref: as per CPWD
plinth Area Rate-2021 with Building Cost -
index =95% i,e (1.1.2+1.3.2+1.3.3)Rs.
'(20685+370+370)x 0.95 = Rs,
20353,75/-)

'Cost of Rest room for.labours at TMKA,
NYG, PRNR, GADH Goods Shed(
‘each=30.0 x 6.0)
=Tota|=30*6*4=7208qm ( Ref: as per
4. CPWD plinth Area Rate-2021 with
‘Building Cost index =95% i.e
(1.1,2+1.3.2+1,3.3)Rs.
§ %(20685+370+370)x 0.95 = Rs,
20383.75/)
| Security-room at entry/exit gate at
TMKA, NYG, PRNR, GADH & DNM Goods
Shed each 15 sqm=15%5=75 sqm( Ref:
5 as per CPWD plinth Area Rate-2021 with
" Building Cost index =95% |.e |
'(1.1.2+1.3.2+1.3.3)Rs. 3
-'(20685+370+370)x 0.95 = Rs. :
420353.750-) . o :
/Internal Water Supply & Sanitary
6. Installations (As per CPWD PAR 2.1, @
14%)

Civil External Service Connections (As
7. per CPWD Plinth area rate, Ref, 2.2.2)

e Py v s e e

Y

Departm

Quantity

26866950 %

PRNR(300m), GA

(900m),
DH(900M) &

8. DNM(500m)(R
{'CPWD plinth A

ate Enclosed)( Ref: as per
rea Rate-2021 with

-27F ~

Print to PDF;&

Unit

10000 'sqm

10000'sqm

525.5qm

720 'Sqm

75§qm i

26866950 %

4500 Mtr

ent CIVIL

Rate

et

4460

5003

20353.75

20353.75:

20353,75

¥
i
i
{
;
i
]

0.04;

0.0125:

90725,

E.VCash g y

Store

' Purchase Stoc

0 44600000 & & ©

0 50030000, & @&

H

SRR %

010685718.75 & ©

i

0 14654700 . & &

0, 152653125 & &

0. 33583688 &

{
{
3

. (Fg.n %y

-3

{ 'Building Cost index =959% j.e (5.8.1)Rs, RN
| (8550x0.95 = Bs. 9072.50)) i
i (Cost-of Pollitian conts I.measures Dust . Lo o

9. Screen Walls at TMKA, NYG, PRNR,
T (GADH & DNM Goods Shed (450 mtr.)
.. .(Rate Enclgjsgd)/Annexure g
Costof Drain adfacent o Junt
ng’platfor
. - y. .

;atie?;t-:t)é 1
g gaw,:ﬂlifﬁ
L 720%900)m, NYG(750+900)m,
DN 750+900)m, GADH(750+500)m g |
{DNM(750+900)m Goods Shed (Rate” .
i |Enclosed) A : ]

nnexure -5

2250 Mtr 28100 g

8 2 i
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f

S e i, i
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012922406.26 @ ]

b ).
Wi kle;satTMKA, NYG, PRNR, |
. GADH only. (Rate Enclosed) Annexure - 4 Each 1590722 0 0o 0 6362888
System and sufip!” i o '
NYG PRNR, GADH Goods Shed 4 Each 5353250 0 0 0' 21413000
4 Each 1928160 0 0 0 7712640
: 0 0 0 1809264
YG 6, TM KA Goods Shed Annexure -8 Al 904632
Cost of Cycle stand (300 Sqm),atTMKA,
15. NYG, PRNR, GADH & DNM i 1500 Sqm 8296 0 0 0 12444000
0 C 500Sgm.Annexure -9 .k ; ‘
Cc KA, NYG, PRNR,
'GADH & DNM Goods Shed (DSR item
No0.10.2) As per CPDE letter no, i [
16. W.1/221/CE/PIg/USSOR/887 dt. 1500 Kg 106.35 0 0 0 159525
07.02.2023.T.I= -5% below.Rs.
(111.95*0.95=106.35/-)=300kg each
gate, Total=300%5=1500Kg.
Cost of cover Shed at DNM.(80 i
m*ZOW)Annexure 10 1600 Sgm 18600.1 0 B 0 0 29760160
o | (
185“1)1 TMKA NYG PRNR GADH 4°'No. 621343.5 0 0, 0! 2485374,
“Annexure -11 T % i § b )
19y Cost of furniture. each RsZOOOOO/- S each 200000 0 0 0 1000000
20. Contingencies @1% 390543065.88 % 0.01 0 0 0 3905430.66
21, Departmental Charges @ 5.29% 394448496.54 % 0.0529 o] 0 0 20866325.47
22, Sports Charges @ 0.1% 394448496,54 % 0.001 0 0 o 394448.5
Total 41,57,09,270
Addntlonal-ICharges Rate % Amount
D&G CHARGES 0! 0
CONTINGENCY CHARGES 0 ) 0
CIVIL TOTAL 41,57 09,270 %
41.57.09 (0 000's of %)
Department : ELECTRICAL (G) E
St B Store
=t Description Quantity  Unit Rate Cash Total
No. 3 Purchase Stock
1, Cost of e!ectnficatwn as per annexure i 1 SET 48354586.13 0 7 0 048354586.13
2. Contlngency@l% .jl 3 0 01 % 48354586._13 7 0 v 0 0 483545.86
3. departmentau charges @7 14% 0.0714%  48838131.99 0 0 0 3487042.62
4, Sports charges @0.1%  0.001%  48838131.99, 9. 0 0 48838.13
’ i Total 5,23,74,012‘
Addlglc;l;al Ci;arges Rat_e“% 7 A‘mougg ‘
D &GCHARGES e T | 0
CONT]NGENCY CHARGES . 0 0 | !
ELECTRICAL (G) TOTAL 5.23,74,012 3
: % 5,23,74 (1 000's of 3
: “Department : TELECOM
:  “store
Sr. ‘iption Quantity  Unit Rate Cash : LT
No. Deseription: : Purchuse Stock ol
‘1. S&T Estimate for the work Development 1 Work 12922406.26 0, 0
of TMKA, NYG, PRNR, GADH & DNM
|
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,/Goods Shed with basic facllity &
pollution control measures.

2. Contigencies @ 1% 0f12922406.26
3, Departmental Charges @ 10.05% of
13051630.32

Sports Development Charges@ 0,1% of .. "
4 Sosisa0z oo | 13051630.32%

D & G CHARGES ' 0
CONTINGENCY CHARGES 0

TELECOM TOTAL 1,43,76,370 ?

1,43,76 (In 000's of ?)

Additional Charges .. Rate % : Amount‘

12922406.26 % ..
13051630.32% *

(2N

0.01
0.1005

0,001

X

0
0

0
0

0
0
0

Total . '
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OFFICE OF THE S @
- GRAMA PANCHAYAT, DEULAKANA

AT.- DEULAKANA, P.O.- DANKARISAHI, DIST.- JAJPUR

e - Date. [///r?flfz'}(’
Ref. No.overernne. —
To
The Sr.Divisional Commercial Manager
East Coast Railway
' Khurda Road Division
@ Sub-Consent to Establishment (CTE) in respect of Railway station siding Located at Tamaka —
No objection Certificate
Ref No-Yours letter No-SDCM/KUR/CC/Pollution/TMKA/417S dated 23/11/2020
S;ir
l, on behalf of Deulakana Gram Panchayat would like to draw your kind attention that *
Tamaka Railway siding laying idle since long time if the railway open it for loading /unloading
for iron ore and other commodities the local youths many are unemployed would get an
opportunity for their earnings which may also improve the economic conditions of the area
Therefore sincerely | requested you to do the needful and WE HAVE NoO OBJECTION if loading
/unloading will be done at TAMAKA Railway siding & we will assure you to extend our full co-
operation
- |
’ Thanking You
Yours faithfum'
| SELY (320
| nch , Sarapar:
S}arapa BEULAIC ). oy *

deulakana Gram Panchayat

& scanned With OKEN Scarine
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DEULAKANA GRAMA PACHAYAT, DANAGADI JAJPUR
LAGE MEETING
- DATE:04.12.2020

Today on 04.12.2020 Friday at 11:30 AM a village committee meeting was held at
Deuklakana, Tomka Railway siding under the presidency of Smt. Kanaklata Dehiri
Sarapancha. Discussion on loading and unloading of iron and chromite ore at Tomka
railway siding was held vide East Coast Railway Division’s letter
SDCM/CC/Pollution/TMKA/4175/. As per the opinion or the resident of Deulakana
Gramya Panchayat if arrangement is made for loading and unloading at Tomka siding,
many un-employed youths will find jobs. We observed that there are no ponds, burial
grounds, mathas, school and Anganbadi centre. So the resident or the panchayat decided
that there is no problem or complaint if loading and unloading or iron ore chromite is
done there. The above proposal was accepted unanimously under the presidency of

Sarapancha Kanakalata Dehuri and the meeting concluded with a thanks giving note.

Signature of residents of Grama Panchayat

465



